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itacement of iemovabls property on first appointment as Onmﬂii-ﬁ-ﬁﬁﬁﬂimw~
(e.q. iands, house shops other buildings ete b -

Lesciiption of Frecise location Area of lapd - Mature of Extent of LE nulk in own name .,
property. CUtame oF Digtriet (In caze of landg Tand in interast state in whose name
: Division, Taluk apg and buildings) case of held and hiz/her
¥illage in which the landed relationship, if
Plroperty is situgtad praperty - 40y to the Govt.

and also itg servant.
Hetvinetive number etc. )
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",) statement of liquid assets on first appointment as oa 18*5;‘%_0@‘__.._.,
(1) cash and hank balances exceading 3 months’ emoiuments. '
)h ] {2) Deposits,loans, advances and investments{such as shares,
;il securities, debentures etd. ).
» 31 .4¥o. Description. Name and address Amount 1f not in own name, pnnual income Remarks
: of Company, Bank ' name and address of derived
ete. person in whose
J K name held and his/
T her relationship
) with the Govt.
N A seryant.
f 2. 3. 4. 5. 5. 7.
Savino Eank » ' ‘G'-' n ‘ '
17 Saving Bank A/C JOTOL BaBy o Reu,14,102096  Own name simple interest
635301001486 ' ? M1/ - o ge per bank Rules. -
2. Saving Sank a/c State Bank of  Rs.500.0C Own name 4imple interest -
GOCA150122645 India, The : s ; - "
Mall Shimlas as per bark Ruless
3. Cash in Hand.. -— - Rl 480, 000/ =4 - — -
- '
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Statement of movable property on first appointment as on _

ot items.

LMoL Descrigtion

Price or valus at the
time of acquisition
and/or the total
pavments made upto the
dats of return, as the
case may be in case of
articles purchased on
hire purchase or
instalment basis.

1852004

IT not, in own name,
name and address of
the perszon in whose
name and his/her
ralationship with
the Govi. servant.

e o e e

How acqguiied with
appiroximate date
af acquisition.

Remarks
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Maruti 80C Car
HP=034-1848

Computer

Refrigerator

¥ohile Phone

Gold ortiaments

Ps.85 4 GO0/~

RS 06 O' 000/"

RS«15,000/=-
RS.15 4000/
RS!1 2, OQ‘-}/"’

Cvm name

O naze

‘Srt. Anju Kukre ja,
wife. '

~d 0=
wn nape

Spt. sngu Xukreja,
Wife "

Purehas-d in 1998, -

Purchasdd in 200C after ottaining
loan from 3tzte Bark of Indle,
Thz Mall shimlaj

Rirchased in 19%5.
= o=
Purchaszd in 20035,

In the y2ar 1999, gifted to -
my wife at the time of marriage
by my in-l.ws arnd parents. '
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Ltarement of Provident Fund and Life Insurance Policy

on first appointment ss on __}8=0=200L . . . .-
INSURANCE PTLICIES

L. 2. 3 4 5.
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14 Folicy Tc, LeTeCe of R5e 1 lack . RSeG 520/~

150727515 India. - . 28=3=-2020,
dated 28=3=20CC, , -

PROVIDERT FiRDS

Ty of Providens - Closing balance Contribution made Total Remar ks, It there iz
Funde/GRe /008 2z lasl reportad T aubrequently. . dispute regarding closing
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aloungwith date of ' . ‘ servant should alzo be
guch balance. | , ‘ menticied in this column.
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SO Statement of Debts and other liabilities on first appointment

Cas on 4 B &?_ﬁ(}é .

1§ g1.No.  Amcunt. Hame and address ‘ Date of incurring Details of Remarks
n,‘ﬁ' of creditor. liability. transactions.

J
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O 1.  19,938.40 State Bark of India,  August 2000, Salance amomnt of loan
) ‘ Do The Mall Shimla. A obtained in the year

‘ ' ‘ Loan A/C ' ' . 200 for the purchase
L z@o;m%ﬁaaaas. of Computer, to b2

A _ o repaid after 18«5-2004;
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